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CENTRAL ADMINISTRATIVE TRIBUNAL 

PRINCIPAL BENCH: NEW DELHI 

CP No. 565/2017 

OA No. 2810/2013 

MA No. 1865/2018 

New Delhi, this the 16
th

 day of December, 2019 

HON'BLE MRS. JUSTICE VIJAY LAKSHMI, MEMBER (J) 

HON'BLE MR. PRADEEP KUMAR, MEMBER (A) 

 

 Uday Vir Singh, 

Aged about 51 years, 

S/o Late Sh. Mewa Ram, 

R/o B-295, Flat No. 11, Chattarpur Enclave, 

Phase-II, Chattarpur, New Delhi-110074         …....Applicant 

                                                             

(By advocate : Mr M K Bhardwaj) 

 

Versus 

 

1. Sh. Sanjay Mitra, 

Secretary (Defence) 

Ministry of Defence 

South Block, New Delhi 

 

2. Lt. Gen. Suresh Sharma, AVSM, 

Engineer-in-chief 

E.In-C’s Branch 

Kashmir House, 

DHQ PO, New Delhi 

 

3. Sh. A K Singh, 

Director General (Pers.) 

E-In-C’s Branch 

Kashmir House, 

DHQ PO, New Delhi       

 

4. Lt. Gen. S.K. Srivastava, AVSM, 

Engineer-in-Chief, 

E-in-C’s Branch 

Kashmir House, 

DHQ PO, New Delhi      

 

5. Sh. Rakesh Kumar Gupta 

Secretary 
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Union Public Service Commission 

Dholpur House, Shahjahan Road 

New Delhi                                                 ...Respondents 

  

     (By advocate: Mr Shubham Pundir with Dr Shamsuddin Khan and Mr 

R V Sinha with Mr Amit Sinha) 

O R D E R (O R A L) 

 Mr Pradeep Kumar, Member (A): 

   Mr M K Bhardwaj, learned counsel appeared for the applicant. Mr 

Shubham Pundir with Dr Shamsuddin Khan and Mr R V Sinha with Mr Amit 

Sinha learned counsels appeared for respondents. 

2.  The applicant pleaded that while he has been promoted, pay fixation has 

not been granted as yet. Accordingly, he preferred the contempt petition. 

3.    The respondents submitted a copy of the letter dated 06.12.2019 addressed 

to Accounts Office, wherein the orders in respect of pay fixation have since 

been issued.  

4.   Matter has been heard. In view of the above submission, there is nothing 

that subsists. CP stands closed. However, applicant has liberty to approach the 

Tribunal in case some grievance in relation to pay fixation still subsists.  

5.  MA No. 1865/2018 is also disposed of accordingly. No costs. 

 

 

     (Pradeep Kumar)                                           (Justice Vijay Lakshmi) 

        Member (A)                                                         Member (J) 

 

neetu 


